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According to the information available with 
the Central Government tbe number of 
iapjktots 9? communal violence during 1970 
in each State is given in the attached state
ment. These incidents may or may not 
amount to ‘riots’ as defined in the Indian 
Penal Code.

(b) The effort involved in collecting 
information about the names of the persons 
who were punished in connection with the 
communal riots and the details of the puni
shment awarded to each of them would be 
enormous. Information in regard to the 
number of cases arising out of communal 
incidents ending m conviction, acquittal or 
discharge will be laid on the table of the 
House in due course.

STATEMENT 

Communal Incidents-1970

State Incidents
Andhra Pradesh 18
Assam 34
Bihar 79
Gujarat 19
Haryana —
Kerala 5
Madhya Pradesh 44
Maharashtra 164
Tamil Nadu 7
Mysore 8
Orissa 7
Punjab 1
Rajasthan 13
U. P. 48
West Bengal 60
Delhi 8
Manipur 1
NEFA -

J & K 4
Tripura 1

Information in respect of tbe remaining
States and Union Territories is nil.

Denial of Permission to an M. P. and 
Advocate to $ee Shri Baddradaia, 

Ex-M, P. Now Under Detention

w .  m i  SAROJ MUKHEIUEE ;
*" J- ........................

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Shri Sasanker Sekhar 
Sanyal, M. P. and Advocate, who went for 
legal consultations with Shri Baddruduja, 
M. P. (who had been arrested under the 
Maintenance of Internal Security Act), had 
been dened permission to see Shri Baddru- 
duja ; and

(b) If so, the reasons therefor ?

THE MINISTER OF STATE IN THF 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and (b). The Govern
ment of West Bengal have reported that 
at the time when Shri Sasankar Sekher 
Sanyal, M. P., went to the Presidency Jail 
to have an interview with Shri Syed Badru- 
dduja, in the first week of June, 1971, Rules 
regulating interviews with detenucs had not 
been formulated by the State Government 
and, therefore, the Superintendent of the 
Presidency Jail could not allow the inter
view. The request foi the interview was 
made verbally and not in writing as requi- 
led under the Jail Code. If the request had 
been made in writing the State Government 
would have been m a position to consider 
it. Shri Badrudduja was subsequently allowed 
to have consultations with his legal advisers 
on three occasions.

Allegation of Alleged Collusion between
Police Officers and Gan Snatchers in 

Birbhum District (West Bengal)

7606. SHRI TRIDIB CHAUDHURI : 
SHRI JAGAD1SH BHATTA- 
CHARYYA:
SHRI SAROJ MUKHERJEE :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether the attention of Govern
ment has been drawn to an open allegation 
of collusion and previous uni erstanding 
between the Police officials in charge of the 
Police Stations in the District of Birbhum, 
West Bengal and the gun snatchers in the 
District made in news columns of the 
‘Jugantar Daily’ of Calcutta in its issues of 
the 11th and 12th July, 1971 and similar 
allegations in other Daily papers ; and

(b) whether this aspect of the gun- 
snatcbiag problem in  the District lias been 
attended to by the authorities since the 
administration of tbe State has been taken 
9VKty4faeJ>M0«9».?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) Government have seen 
the dews reports referred to in the question

(b) Facts are being ascertained from 
the State Governme it.
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Uw of steel for numfacturing autonobHe 
radiators

7609. SHRI K. MALLANNA :
SHRI M ALLIK AR J UN .
SHRI MLOO MODI :

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether the Central Electrochemical 
Research Institute has developed a technique 
for the use of steel in the manufacture of 
automobile radiators in the country ;

(b) if so, the details of the resmnch 
made and the amount of foreign exchange 
thus saved ; and

(c) the estimated cost of radiator and 
the time by which the same will be pushed 
in the market for sale ?

THE MINISTER OF PLANNING 
AND MINISTER OF DEPARTMENT OF 
SCIENCE AND TECHNOLOGY (SHRI 
C. SUBRAMANIAM): (a) The Central 
Electrochemical Research institute (CECRI) 
Karatkudi has developed an inhibitor which 
prevents corrosion of various types of 
metallic components with which water comes 
Into contact in a radiator.




